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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL) (a)
and (b) T1he Mmstry of Home
Affans ¢ ¢ Admn stering the follow-
ing six Cenfialy sponsored schemes
for Schedulid Caste, and Scheduled
“Tribes

(1) Post-Matric Scholarships
(2) Girls Hostels

(3) Measures under thc Protec
tion of Civil Rights Act

(4) Pre matric Scholarships for
the children of Sweepeis Scaven-
geis ete

(5) Coaching and Allicd Schemes
(6) Tnibal Research and Tramng

Information in respect of these
schemes for the ycar 1977-78 1s given
in the Statement laid on the Table of
the House [Placed in Labrary See
No LT 2613/78] For the year 1978 79
no amounts have been released as
final proposals have not been received
from the States

Apprenticeship Courses in DTC

3378 SHRI V G HANDE Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) what 1s the number of appren-
tices who have qualified the appren-
tice final exammation held shis year
after completing the apprenticeship
of three vears course jn various cate

gories viz Mechanmie/Motor Mechame
etc,

(b) what are the terms and condi-
tion, of vaiious appieniiceship cours-
es 1n DTC and what criteria 15 laid
down fcr quahfying the final appren-
tice exarunalion,

(¢) whother there ;5 = proposal
under Government’s consideration to
provids jobh mm  DTC 1itself to the
apprentices who have completed
three years tralning course, and

(d) if not, what are the reasons
and what alternate arrangements
Government propose to take 1n this
regard?

THE MINISTER OF STATE IN-
CHAGE OF [HE MINISIRY OF
SHIPPING AND TRANSPORT (SHRI
CIIAND RAM) (a) Six

(b) The DTC 1s taking in appren-
tices for three years training only m
the Motor Mechanie trade According
to the provisions of the Apprentices
Act 1961, 5 candidate shoulgd have
passed at least the 8th class examu-
nation and have completed 14 years
of age for being taken as an appren
ticc  The fina] examination 1s con-

ductcd by the Central Apprenticeship
Adwvisa

(e¢) and (d) The Corporation has
alteady absorbed all the apprentices
who successfully completed the 3
vear tramning course and qualified in
the final exwmination conducled by
the Central Apprenticeship Adviser
upto the year 1977 The results of
the candidates who appeared for the
test in 1978 have been recewved in
the Corporation on 1st August 1978
and steps are being taken by it to
absorb the successful candidates,
against the post, of Assistant Fitter,
subject to their being found medically
fit and otherwise suitable

Radio Station at Tura in Meghalaya

3379 SHRIP A SANGMA Will the
Mimister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Ques-
tion No 6032 on 3rd August 1977 and
state

(a) whether the proposal has been
included i1n the Sixth Plan and ap-

proved by the Planning Commission;
and

(b) it so, by what time the scheme
is expected {g be implement-d?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SURI
L. K. ADVANI). (a) and (b). The
schemes proposed by AL India Radio
for inclusion 1n the Sixth Plan (1478—
83) include one for the setting up of
a Radio Station at Tura However, the
Planming Commussion has agreed to a
reduced outlay for the A IR. scheines
The proposals are, therefore, being re-
viewed with a view to ietammung only
those which could oe accommodated
withun the reduced outlay. In case,
the scheme for a radio station at Tura
is relaned, 1t 18 likely to be umple-
mented duling the Sixth Plan period

Deputation allowance to empioyees of
Badarpur Thermal Power Progect

3381 SHRI RAM PRASAD DLSH-
MUKH: Will the Mimister of ENERGY

be pleased to state:

(a) whether 1p the office of the Fin-
ancial Adviser and Chief Accounts
Officer, Badarpur Thermal Power
Project, deputation (duty) allowance
was paid 1n 5th year onwards to cer-
tain persons whereas the others were

not paid;
(b) 1f so, the reasong therefor,

(c) whether the said allowance 1s
admissible upto 4 years only, and
whether it was paid to anybody be-
yond 4 years, if so  the reasons why
the otherg were not paid during 31st
March 1975 and 31st March 1978;

(d) whether the department 18 giv-
ing deputation (duty) allowance to
some persons in the 5th year and 6th
year, if so, why the others are not
being paid the said allowance, when
they are in the same category wel.
1-4-1978; and

(e) the reasons why the SC/ST
employees in the office of the Finan-
clal Adviser and Chief Accounts Offi-
cer Bodarpur Theymal Power Project
wers sont bk to their parent depart-
mrnis but aft r a short period they
were Lkin agnn on deputation when
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the SC/ST were not even allowed to
complete their terms in each year?

THE MINISTER OF ENERGY (SHR]
P, RAMACHANDRAN): (a) to (d). In
accordance with the Government Rules,
the deputation (duty) allowance prior
to 31-3-1978 has not been paid in the
5th year and onwards to any officer in
the office ol Financial Adviser and
Chief Accountants Ofticer, B 1.P.P, ex~
cept in one case In tnis case the
deputaion (duty) allowance was al-
lowed by Government bevond the 4th
year suce thetenuieof the post held
by the particular incumbent, as per
recruitment rules, was for 3 to 5 years
In 1egard to the paymwent of deputation
(duty) allowance beyong 1-4-1978,
the policy followed by National Ther-
mal Power Corporation, to whom the
manugement of Badarour Thermal
Power Project/Station was transferced
from 1-4-1978, has been to maintain a
stalus quo till the ferms and conditions
are finalised On account of main-
tenance of a slatug quo ante 5 persoug
1 the Office of FA&CAO, who were in
receipt of deputation (duty) allowance
on 31-3-1978, have been allowed provi
sionally to continue to draw the same
beyond 31-3-1978, though they com-
pleted 4 yeats on or after 3lst
March 1078

(e) During the last three years,
nine SC /ST employees were repatriat-
ed to their parent offices Out of these
9 employees, § of them got repatriated
due to their personal and domestic
circumstances on their own reguest,
2 of them were repatriated because
extension to theses employees beyond
three years was not considered to be
in the public interest and one of them
was repatriated because his parent De-
partment did not agree to further ex-
tention of his depulation beyond a
period of 3 years.

Strike by Employees of Bharat Coking
Coal Ltid.

3382 SHRI P  VENKATASUB-
BAIAH: Will the Minister of ENERGY
be pleased to state:

(a) whether two employees of M/3.
Bharat Colung Coal Ltd, Dhanbad





